CR(P)No.(SH)1/2010

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

List this matter again on 07.06.2013.

JUDGE

Liam



CR(P) No.(SH)37/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

Judgment pronounced today, the 06.06.2013.

Judgment consisting of 13 pages in separate sheet.

Revision petition is allowed.

In the Administrative side, the Registry is directed to
circulate this judgment and order to the Judges, District Council
Court, Shillong and Tura for information.

JUDGE

Lian



Crl.Appl.No.(SH)8/2010

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

List this case again on 25.06.2013.

JUDGE

Lo



Misc. Case No.(SH)314/2912
In CR(P)No.(SH)10/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

In view of the order passed today in
CR(P)No.(SH)10/2012, this misc. case also stands disposed of.

JUDGE

Lo



WP(C)No.(SH)72/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

Mr. SC Shyam, learned CGC appearing for the
respondents prays for further four weeks’ time for filing affidavit-in-
opposition.

The prayer is allowed.

List this matter again on 04.07.2013.

JUDGE

Lian



WP(C)No.(SH)84/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

Mr. P.N. Nongbri, learned counsel appearing for the
respondents No.1 - 4, Mr. A. Waswari, learned counsel for the
respondent No.5 and learned counsel for the respondents No.6 & 7
pray for further four weeks’ time for filing their respective affidavits-in-
opposition.

Their prayers are allowed.

List this matter again on 04.07.2013.

Interim order passed on 03.05.2012 shall continue until
further orders.

JUDGE

Lo



WP(C)No.(SH)110/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

Mr. KP Bhattacharjee, learned counsel junior to Mr. K
Khan, learned counsel for the respondents prays for further three
weeks’ time for filing affidavit-in-opposition.

The prayer is allowed.

List this matter again on 27.06.2013.

JUDGE

Lian



WP(C)No.(SH)135/2013
To
WP(C) No.(SH)154/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

As prayed for by Mr. K Baruah, learned counsel for the
respondents, list these matters again on 712.06.2013.

Interim order passed on 371.05.2013 shall continue till
the next returnable date.

JUDGE

Lian



WP(C)No.(SH)204/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

List this case again on 11.06.2013.

JUDGE

Lian



WP(C)No.(SH)361/2011

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

List this case again on 20.06.2013.

JUDGE

Lo



WP(C)No.(SH)370/2011

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

06.06.2013

Mr. K Paul, learned counsel for the petitioner prays for
two weeks’ time for filing additional affidavit, inasmuch as, he could
recently find out the letter dated 24.11.1959 addressed to the
petitioner-in-interest taking of the land.

The prayer is granted.

List this matter again on 20.06.2013.

JUDGE

Lo






